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Per Honbie Shri, \, i-s aiii inhi i-aui 	Vweiaii man 

We have heard Mr. Sharma for the applicant and Mr. Vin tot' the 

respondents. Th€ applicant \vflO was appointed as an Assistant 

Teacher in the Rail v Adrrini.stration. Priniarv School has sought for 

a Uli L-LiLj1 LU Li 
	ponuents to re fi: her pav as cIaimd 1y her \ i-tb 

arrears. The OA it eLf does not bring out as to what is the cay she 

nas asked i-or earnei anathatiher grievance essentially relates to non-

grant of three advan 'e increments from. 11 60. 

nd fron t e pladings that Railways had issd a oircular 

datd 1 10 70 cop' at Anneuie P2 ' hi'n povider.i 1ir tPr.ts  

H 	
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TI in in 	school to acquired luiermediate qualification should 
v 	

three aivance increments The Railvav administration has 

interpreted tne circular to mean that the advance increment wifl be 

available onlv to those \vho passed the intermediate test while in 

service and nt those who had already qualified at the time of their 
ial appointt.ent, 

3. 	We find hat the circular dated 15.10.70 talks of grant of 

advance increnent to thoseacquiring intermediate in Arts Science, 

Commerce, agculture or possessing first year degree course in 

' F'imv School Teachers, in other words what is required is 

tat such qua.!ifcation is to he acquired after joining service. t does 

nc;t apply to thoe who airead'. had qualIfied before joining the 

service. We also note that the applicant was regularised as a Frimar 

School Teacher w.e.f. 21.4.72 and that the provisions of circular 

dated 15 1010 would equally appl,  to her. 	Besides Th.at the 

alicant seeks is novk to re-open her pa fixation fromt, 1970 

onwards, So far the present case is concerned, we find that her pay 

has infact been fixed in accordance with the relevant rules and 

instructions \vhlch give the benefit of advance increment onh, to thos 

who acquire inteimediate qualification while in service which is not 

the case for the 

dini.ss ed with no order as to costs 

10 

ent applicant. The O.A is devoid of merit and is 

V - Ramaicrjshn ani 
Vice Chairman 
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